
AGREEMENT BETWEEN A COMPANY AND A BUSINESS CONSULTANT FOR 

SERVICES 

 

THIS AGREEMENT made the …….. Day of 20….. BETWEEN [company] having its 

registered office at [address] (hereinafter called the company) of the one part and [consultant] of 

[address, etc.] (hereinafter called the consultant) of the other part. 

 

WHEREBY IT IS AGREED as follows: 

 

The company hereby engages the consultant and the consultant agrees to serve the 

company as consultant of the company’s business with effect from the …. day of …… for a 

period of [three] years and thereafter unless and until this agreement shall be terminated by either 

party serving on the other [six] calendar months’ prior notice in writing expiring on the last day 

of the said period or any day thereafter [or the consultant’s engagement hereunder shall be for 

life]. 

During the continuance of this agreement the consultant shall unless prevented by ill-

health devote such of his time attention and abilities to the business of the company as may be 

necessary for the proper exercise of his duties as consultant [or as the consultant shall deem 

necessary] [or as the board of directors (hereinafter called the board) may decide]  

PROVIDED that nothing herein contained shall [require the consultant to devote to the business 

of the company more than ...... hours in any one calendar month or] (subject to clause 6 hereof) 

preclude the consultant from acting in a similar or any other capacity for any other person firm or 

company. 

Subject to the foregoing the consultant agrees to advise and assist the company as 

required in all branches of its business including in particular but without prejudice to the 

generality of the foregoing [set out the consultant’s particular proposed duties and functions]. 

The consultant shall comply with the reasonable directions of the board and use his best 

endeavours to promote the interests of the company. 

In consideration of the services to be rendered by the consultant hereunder 

the company shall pay to the consultant- 

 



(a)  a fee of Rs. ….... per [month] [(variable upwards at the discretion of the 

board)] payable monthly on the last day of every calendar month commencing 

[with a proportionate payment on the…..day of 20…..  

[Such fee shall be inclusive [exclusive] of any fees payable to the consultant as a 

director of the company]; 

(b)  such additional sums (if any) as shall from time to time be -determined 

by the board having regard to the services rendered by the consultant. 

 

The consultant or his personal representatives shall be entitled to a rateable proportion of 

the sum or sums payable under this clause for any broken portion of any year during which his 

engagement hereunder subsists. 

The company shall reimburse to the consultant all reasonable travelling and other 

expenses properly incurred by him in the performance of his duties under this agreement 

PROVIDED that the company may require any such expenses to be duly vouched by written 

evidence where procurable. 

The consultant shall not (except in the proper performance of his duties hereunder) 

during or after the termination of his engagement disclose to any person whatsoever any 

information relating to the company or its business or trade secrets of which he has or shall 

hereafter become possessed. 

If the consultant shall be guilty of any serious misconduct or any serious breach or non-

observance of any of the conditions of this agreement or shall neglect or fail or refuse to carry 

out the duties assigned to him hereunder the company shall be entitled summarily to terminate 

his engagement hereunder without notice and without any payment in lieu of notice. 

The consultant or his personal representatives shall upon the termination of his 

engagement immediately deliver up to the company all correspondence documents specifications 

papers and property belonging to the company which may be in his possession or under his 

control. 

If before the expiration of this agreement the engagement of the consultant 

hereunder shall be terminated by reason of the winding up of the company for 

the purpose of amalgamation or reconstruction or as part of any arrangement 

for amalgamation not involving winding up and the consultant shall be offered 



an engagement with the amalgamated or reconstructed company for a period 

of not less than the then unexpired term of this agreement and on terms not less 

favourable than the terms of this agreement the consultant shall have no claim 

against the company in respect of such termination. 

This agreement shall take effect in substitution for all previous agreements 

and arrangements whether written oral or implied between the company and the 

consultant relating to the services of the consultant and all such agreements and 

arrangements shall be deemed to have been terminated by mutual consent with 

effect from the ….. day of 20…. 

 

IN WITNESS, etc. 

………………………………. 

[Signature on behalf of company and signature of consultant] 

 

 


